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THE DEPOSIT INSURANC CORPORATION (AMENDMENT
: AN) MISCELLANEO S PROVISIONS) ACT, 1978’

Afi et to provide for the acquisifion and transfer of ,the gp@s?gt

.

of" tbe G'redtt thrante:e Cor oratlon of Indla

_ i i
banks a:n@ further to amend the Deposit Insuxanm, Corpomtfo%il

Act, 1961 and the Reserve Bank of India Act, 1934, and for
ma;;ters connected: therewnh o% incidental thereto. Tt e

44; gpaqt,@d by Parliament in thé Twenty—nmth Year of the Repgbhx.
oi; Il}dlﬁ as fellgws o s
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PRELIMINARY
H

I r(1) ’],‘lus Act may be called the Deposit. Insuranee Cprp@xanm
(ngndment and Mlscellaneous Provi 1ons) Act, 1&78
. ?

' £2) It %k),z;lk cox;,(xe mto forCe on sue}} date as ’che Centrral Gwemrﬂentr
may, by notification in the Official Ga?ette appeint, and-differeit dates)
may be appointed for different provisiohs of this Act; and any reference
in any provision to the commencement tof this Act shall be constlued as
a-reference to the commencemernt of hat provision. -

2. In this Act, unless the context otherwise requues,
TAEAr e [ ? ' TR and
: (a) “Cemyayy” means the Cred;t Guaran*tee Covp@ratmn -of-India

v,;;:,__l.lmyged a-Commpany- formed-and registered under the Companies Act,
1956, and having its registered office at Bombay;

. (b)) “Corpetation”  means thej Deposit- Insurance Oorporatlon
5 f_:esthbhshed wingder subsection (1) of section 3 of the Beposxt Tnsur—
ance Corporation Act, 1961,

(c) “re-named Corporation” means the Corporatmn as re-named.
AL -1 axccnrxdance With the provxsmns of sect1on 4

(@g ngx:ds and, expa:esmons usad in - thls Act and not deﬁned but
.. Qefined. .in the Depasit Insurance Cégrporahon Act, 1881; shall have
. the meanmgs tespaetively assigned to'§ them-in. that: Act
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CHAPTER II

UNDERTAKING OF THE CREDIT (FUARANTEE

CORPORnTIJN oF INDIA LIMITED

.

which either the Diépdsit Insuranck Corporation of the Crédit Guaranfes
Corporation of India Limited is a party or which is in favour of either

o

{ndertak- 3 (1) On the commencemént of this. .Act, the, undertaklng of the
ingofthe  Company shall stand tlancsfem;\,d to, and shall vest in, the Corporation.
Company i
tovestin £ o
‘;1;‘,:'iocn‘?rpo' (2) The undertaking of thég Company shall be deemed to include all
assets, business, rights, powers, iauthomhes and privileges and all property,
movable and immovable, cash balances reserve funds, investments, book
debts and all other rights and 1merests in, or arising out of, such property
as weéte, 1mmedlabely before the gcommencement of this Act in the owner-
ship, possession, power or coutrol of the Company, whether within
or outside India, and all boo:qs of account, registers, records and, all other
documents’ of Whatever nature T ‘latmg thfﬂreto and. shall;also, be deemed
d',fn’c‘ lide "all” borrowin Tiabil: =,mes and obllgatlons of whatever, kind
then'subs1st1ng of the Companv n relation, to 1ts undertakmg 3
Merger 4 (1) On the transfer to, and} Veating" in, ’ch’e’Corp“oration of“ * the
of the undertaking of the Comnany, such undertakmc shall be deemed to have
;i?gdi;tatl;; merged.. with the undertaking of the Corporatmn and consequent‘"f n_
@lompany Such merger, the Corporation shall be re-named as the Deposit Tnistivhned”
.with the and Credit Guarantee Corpora‘uor , and thereupon any reference to the
wnder- Deposit Insurance Corporation or 0 the Credit Guarantee Corporation
f?k:;:g - of India Limited, in the Deposit Insurance Corporation Act, 1961, or in
:_orpoera_ any other law for the time being in force or in any 1nstrumen§_ or other
son, $ioitt document:ifi force immediately before such’ transfér and ve '

oftthem;  shall: he construed: as a }eferenCD to the Deposﬂc Insurance and

ey

@) The éhanﬁe of name of Lhe Depos1t Insurance Corporatlon by

. Crédit Guarinteé Corporation.’

Wm:«?
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i

3

virtue of the prov1s ons of sub- sectlon (1), shall not—

L immediately- before the .

-é

3

(a) aﬁ’ect any mght or obhgatmn of that Corporatmn subsmtmg
comm%ncement of

the-Deposit Insurance

:<Corporation (Amendment and %Mlsceﬂaneous Prov151ons) Ac‘t 19'78
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4

_(b) render defectjve any smﬁt or other legal proceeding: pending,
"_4_1ate1y before such commencement; by..or against :that: Corpo-
ration in its former name; and R I T

EARRAF5

EERS P C

(c) af‘feot tho 1nst1tut1on ~oi- co.r-nmencemént”'r'o.f‘ any suitror other

legal proceeding which could }ave been instituted or commenced,
siiheforeisuch commencement, bylior against-the’ Corporatlon in its

....former name, and every such git or legal proeeeding may* be~1mti—
tuted or commenced, after the*
against the re-named Corporation.

commencerient - of “this Aet, by or

EAR A P

47 of 1961.
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General
effect of
merger,

pany, and all contracts, deeds, bon s agreements guarantees, md

t1es ‘powers of attorney, grants of I gal representatlon and other 1nstru-

ments 6f whatever nature subs1st1ng r having effect 1mmed1ate1y before

. the commencement of this Aét and o ‘which either the Corporatmn " ér

the Company is:a.party or which are if favour of either the Corporation, or

the Company shall be of -as -full forke  and:effect against or in favolr

of the re-named Corporation, and mhy be enforced or acted upon *as

fully and effectually as if in place of} the Corporation or the Company,

BAN Y0 as the.case may be; the-re-named Conporabion:had been a'party thereto

Qr;a‘s-.if{_»theyhad been issued in favour{ef the rernamed Corporation.:
, A 1

(2) If 1mmed1ate1y before the com\nencement of “this -Act, any *suit,
appeal or other proceeding of whatever rgature in relation-to any business
of the undertaking of the Corporation or of the Company, instituted or
pleferred by or against the Corporatlon?or'the Com ans f is pendmg, the
same shall ‘hot ‘abate; be discontinued by ba~ “way premdrcmlly
aﬁected by réason of ‘the txansfer of tﬁ iu dertakmg of the ‘Company
to tHe ‘Corpotation ‘or' the merger of thfe undertakmg of the Company
with the undertaking of the Corpora’uon or of anything contained in
thiyAct, bit' the suit, appeal or-otheér’ iproceedmg may be’ contmued
prosecuted and enforced by or agamst t%ae re—named Corporatlon
“the  transter to, and vesm%g in, the CorporatLon Payinent
sectlon 3, of the undertaking of the Company, there shall be given by he of
(‘orooratlon to the Company an amount of rlpees two crores, o amount,

H

R T A o o

" e amount specmed i sub—secuon‘g (1) Shall be: ‘given; in eas}i,
within, thirty days.from the commencement iof -this Act andigsuch amounts
shall carry interest at the rate of four pertcentr per-annuin from:such’
commencement till the date on which the amount is pald to the Company,

v ’
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(2) The

Provided that if the amount gpecified in,s b ssection. Ll) Is paid within
saven days from., the commencement of th _Act, no 1nterest shall be
payable. o ;

7. (1) The Cenfral Government may, at any lime after: the commence- poyer of
ment of this Act, authorise a person or body of persons to take over the Centra]
management of the affairs of the Company; land, when any person or Govern-
body of persons is so authorised, it shall be the duty of such person or ment to
body of persons to bring the operations of the Company to a close, rea- authorise
lise: the. amount payable to the Company .undey section 6, and distribute, 2rp§;§;n
such amount: amongst the creditors of the .Cémpany in..due course.of ¢ persons
admlnlstratlon and, if there is a surplus, amongst the contr1butor1es of. t, take
the : Company in- accordance with-their - -rights{ and interests and, after, over the
such realisation and distribution, to obtain ian order of the Cen,tral;;.v manage-
Goyernment for the wd_issolutfion of the Cc,-mpa Reéné;i ]
. pany.

(2) For the purposes of sub-secuon (1) the person, or body of pers 15
authorlsed under that sub-section shall have such of the powers and
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duties of the Official Liguidatdr, appointed under the LCompanies -Act,
”1'9515
s it the Company were beingiwound up by the court, -and, for this
purpase, the provisions of the “‘Gompanies Act, 1956, shall. agp}ly subject
Jo.the modification that for ‘thej word “Court”, wherever it- ocenrs, t,f,ife_
'w ords “Central Government” shall be subst1tuted

£3) “When any person -or -bodylof persons is authorised by ithe '!G‘ehbral
1@ovetnment under sub-seetion (1&,’-‘00 take over the maniagenyeéiit:of the
wffairsiof the:Company,— i '

a) #he provisions of -the Companies Act, 1956, or -of -any “other

law:dor the -time ‘being -in force or any -instrument having éffect’by
virtue of any such Act or otherilaw shall, in so far as they are Incon-

. sigtent-with. the,rpromsmns of this Aet cease to.apply:to, ar 1mre}ét1on
T’m #the .Company; %

) (b) all persons .in .charge oif the management, .including sany
L .person holdmg office.as manager; director or secretary of:the Com-
7 n,p' 1, 1n1111ed1dtely before the .autherisation - of- such person or. 1body

. of persons,. shall be deemed to have vacated -their offices as.such.

g .

. (4) As soen .as .the affairs of the ».,(%omp;ar;ly‘shave rheen. wholly moumi
up, the person.or body of persons, authorised under-subrseetion -«(1),
shall submit his or their duly auditéd final accounts to the Central
Government and shall apply to that éGovernment for orders.as-{o the
dissélution of ‘the Company. : ' r

(5) The Central Government shall, after hearmg such person as 1t
may think fit, and upon perusing the accounts as audited, if satisfied that
thesaffairs«of the Company have been awholly wound -up, mike-dn order
that the Company be :digsolved fremg 4he date of the ierder: a‘nd the
G‘mmpany shall -stand . dlssolved accordmgly

(o) The Central Government may also make an order relatmg to——

ep). the: appllcatlon subJect to? the provisions Gf the ‘Comnpanies
‘Aet, 1956, 6f the baldnce in the hanés of thiépetson -or‘bodty o pefsbﬁs”
authorised under sub-section (I); or

(b) the payment of such baLance into the general revenue
aeeount of the Central G'rove'rnmé'nﬁ“ and . ‘ el ‘

(¢) the disposal of the books arid papers of the: Company Y

'(7) A copy of the ordeér made by tile Central ‘Government for the
dissolution df ‘the ‘Company shall be ﬁﬁeﬂ by the resnamed’ ’Cdl’péraﬁtldn:
with the Registrar ¢f ‘Companies within thirty -days from “the ‘ddte “‘ot*
sueh - -order and ‘the Registrar of Compames shall “give effeét to the gaid"

- orfler as'if it were an- order ‘made by the court: for the d1ssolut10n of the
" Company. ! - g B

TR

(8) The provisions of this section shall have effect nbtw1thstanding
-anything to the contrary contained in the Companies Act, 1956, or in any
cher*law for t};e time bemg in forge- SRSt d

, s .are necessary to give effect ‘to the prov1smns of that sybzsegtgpp-

1 of 1956,

1 of 1950.

1of 1056,

1 of 1956.
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CHAPPER TI o

AR DMENTS To THE DEPO’SITXINS‘URAN‘CE CorpoRATION Acr, 1961

X
“$-Gh the ordriticentent of this Act, the Beposit Insurance Corpo-

- 47 ot 1961, ation tAe# 1961 ?sh%ll ‘have eﬁeet isubject to t’ne 'fol}OWrirg amendments,
ﬁﬁ%’i‘eiy ﬁ § . ) P
(1) dn the: 1ong title, after the words “msurance bf &eposlts” the
words “and guaranteemg of cred1t facilities” ‘¢hall be'iAserted;
312y inideetion 1; m-sub=sect§on (1), for the Wwords’ *the Deposit
Insurance Corporation”, the words “the Deposit Insiirattee 8tid Credit
. Guarantee Corporation” shall bg substituted;
45) i section 2,— | |
i) in clauge {e), for the words “the Deposit Insurance
,;Copporaman” the words “the Deposit Insurance andCredit Gua-
.., .Tantee Conperation” shall bel sulbstituted;
(i) after clause (ee)) tHe following’ clause shall be inserted,
namely — ]

‘(eea) “credit 1nst1tut1on” means all or sa"n"y' ‘of the

folloWi‘ng, ngiriely: — j ~ :

(1) a banklng company, 7

(@) ia -oén*respdn@angnew: bank;

(i#) a Regional Rural Bank;
(iv) a co-operative bank;
L (v) ‘a finareial 1nst1tut1on, g
.t{hhq). .“financial. insti utien” .means -any finapelal insti-
» tutlon within the meaning of clause (c) of sectioh:r45I° of
2 of 1934, .m,;,,,th,aﬁﬁeserye,,lianfk )an...Ind._laiﬂc,fG 1934, ..

(4) in section 3, after sub-sectxon 1), the followmg subrsection
shall be inserted, namely s

“(14) Any reference in th;s Act to ‘the Depds1t Insurance
Corporation ghall, on and from %he date oh whith éhapter II of

;- the Deposit - Jnsurance Cmpora}blon ‘(Ameéndrient :and Miscel-
:laneous Provisions) Act, 1978, comes dnto force, be eorstrued as

.o -a-reference to the Deposit . Isngurance ang- v@redmt Gﬁr‘arantee
e Gorporatlon : i
" (5) in section 4,— B

(i) in sub sect1on (1) for the : words “ﬁve erox:es” the words
. “ﬁfteen crores shall be substltuteg,

e it

i
() in subiséction (2), for tbe ‘words “authorlsed capltal”
‘the words “issued capital” shall Le substituted;

?

i
¥

Amend-
ment of

the
Deposit
Insuran

ce

Corpora-
tion Act,

1961,
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' namely: =

..(7) in section 15,—

.. periods:

Lo 23

(6) in sectlon 6 in sub sect1on (1),
(i) for clause (a) the followmg clause shall be substituted,
%
o “(a).. the Gover@nor for the tlme being,. of the Reserve
,Bank Qr,. if the Reg erve, Bank, in. pursuance :of : the /decision
of the Committee of the Central Board of Directors -of-that
Bank, nominates any, Deputy Governor for the purpose, the
m,-f,:;.Deputy Governor: so bommated Who shall be the Cha1rman

| of the Beard;”;

 (id): after clause (d) the following clause.shall be 1nserted
namely — . e

l

“(e) four dlrectorS, nominated by ‘the Central ‘Govern-
ment in consultation wrth the Reserve Bank, havmg special
knowledge or practical experlence in respect of accountancy,
agriculture - and: ruralx.l economy, banking, co-operation,

. “economics, finance, law or small-scale industry or‘any other
matter, the special k‘ri'o‘Wfle'dgc of, and practical ‘eXperience in
,Whlch is, likely, in. the gpinion of the Ceniral.Government,
“to be useful to the Coroeratlon

2.
4

(i) in sub-section (1), for the words “with :the previous
approval of the Central Government be notified by the Corpo-
ration in the Official Gazefte from time to time:”, the words
“with the previous approval of: {che Reserve Bank, be notified hy
the Corporation, from time to tlme to the insured banks and
different rates may be notified for différent categories of insured
banks:” shall be substituted;:

(i) in sub-section(3),.for §he words “not exceeding eight
per cent. per annum as may be | prescribed”, the words “not

. rexceeding eight per cent. over arfd above the’ bank rate ‘s may

be prescribed” shall be subsutute@l

P (8) after section 15, the followmg mew sectlon shall be inserted,

namely« N - SRR 153

“15A., (1) The Corvoration rnay canCel the registration of an
insured bank if it fails to pay the premium for three consecutlve

Provided that no such registration shall be cancelled except

. after giving to the concerned bank ¢ne month’s notice in writing
calhng upon, that bank to pay the gmount in defaul, . -,

#i ¢ +(2) The Corporation may restote the registration "o"f:{a bank -

*whose registration has: been cancelléd under sub-section’ (1), if

:«the concerned bank requests the Corporation to restore the regis-
tration and pays all the amounts dud-by way of preniia: from the -

date of default till the date of Dayment together Wlth 1nterest
due thereon on the date of payment

© Provided that the Corporat on sllall ot restore the,reglstra—
tion unless it is satisfied, on ‘an 1nspect10n of the coticérned bank
or otherw1se that it is e11g1ble {0 be reglstered as.an insured

" bankM; Ce , T TSP ¥
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(9) atter Chapter 111 the followmg Chapter shall :be inserted,
__namely —

‘CHA ER III—A : )
aril 45 henbe o 0. GREDIT GUARAL{TEE FUNCTIONS ... ;...

X383

21A. (1) The Corporation may guarantee credit facilities
given by any credit institution and: may also indemnify credit
institutions in respect of credi‘t facilities granted by them.

' (2) The Board may, for ﬁhe purpose of guaranteeing credit

' facllltles granted by credit m?tltut]ons or indemnifying credit
1nst1tut10ns frame one or moretschemes in such form and in such
“manner and containing such priovmons as the Board may, from
time to tlme deem ﬁt

o

S
S

(3) The Board may levy, om every credlt mstltutlon availing -

itself of the guarantees or 1ndemn1t1es p10v1ded by the Corpo-
ﬁ"”ratlori a*‘fee 't stich rate’ or' rates 48 ‘may, 'with the previous
approval of. the.Reserve Bank, be notified by the Corporation to
the credit institutions from time: &to time; and-differerit rates may
e notified for different. categories of -credit -institutions, for
different types of credit facilities, for different-areds where the
credit facilities are utilised, or for different categories of bene-

ficiaries of the cred1t fac1l1t1es %

vl h

Eocplanatwn °‘Cred1t famhty’% : mé‘éﬁs“aﬁy" findncial assist-

. ance, ineluding a.loan or: advance§ cash. credit,: overdraft, bills

cpurchased or. discounted; a term- of 1nsta1ment credit and any

guarantee other than a pemformanqe guarantee, granted or issued
1n Indla by a credit institution at a?ny of its oﬁices in India.

L
21B The Corporation may act as agent fo-r the Central
_— Government—— . . -

St

(i) in guaranteemg the due performance 'BY any small- -

scale industrial, concern or othér institution or:undertaking

or categorieg of institutions or uhdertakmgs approved by the

;1.0 Central Government in' this behaif of its, of their, obligations

< torany ‘credit institution in respect of loans ‘and advances

. ,:)_.'_E,n',,made or other credit. facilities Rrowded to: 1t or them, by
such credit institution, and. .. R L

() in makmg, as such agentgof payments in connection
” W1th such guarantee.’; :

7O Baiely: oL I

492 The Corporation shall ma1nta1h three funds, to be called

respectively, the Deposit Insurance Fund the Creoht Guarantee
- Fund :and the General Fund.?;. . -~ -4 :

3 N
o
2

{1} in . sub-section. (1), in clausez (dy, aItei the words

;General Fund”, the words “or the Cre 1t Guarantee Fand” shall
be inserted;

“(11) in section 25~

3 Mads

,:2-3,;':;‘:‘ I R ,fr: F: S . o { C,‘?
H

7 (10) for sectlon 22 the followmg séiztioh' Shall’/h’e"substituted :

Guaran-=
teeing o#
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facilities
and indein-
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credit
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‘Corpora..
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Govern~
ment. .

Funds of
Cor-
poration. -
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}_é:s»ja.-’".syr‘-éf!% »'=i'x(1,§,)( i1 subssection - ’2), w ’ : : RS

(a) in clause (b), the word “and”, occurrmg at the end
shall be omitted;

(b) in-clause (g), the word ‘ antl” shall be added at the.
end;

(c) after clausei (¢), the followin.g clause sha-llz Pe insert-

o , L ed, namely: —
o “(d) to meqt the whole or any part of the liability
C - on account of the depreciation in assets, contributions’

“to staff superannhatlon and otber funds or othere._expenses
.mCl_lI.TEd or to be incurred by the Corporatmn as may
" be“décided by the Board.”;

1[ (12) after sectlon 23, the ifollowing new section shall be inserted,
nametyx~—- -

Credit “23A (1) To the- Credltf_Guarantee. Fu.ndshagll heriéﬁedite(l,&
teé‘ ;I:féld' ) all amiounts-in the Reserve for-unexpired-Guarantee -
i

iRigks maintained byl the Credit: Guarantee Corpofation of

- iIndia Limited, a corpany formed and registered unfler the
Eompanies Aect, 1956 and having its reglstered of’ﬁce ‘at Bom~ 1 of 1956,
~bay;

(b) all amounts ireceived by the C.orporatibn‘?hé'fees for
_,Buarantees and indemnities taken-over or giyen-by it;

.......

- {e). all..ameunts recelVed by the Cerporatlon in |re=pectr
:Gﬁ?‘@&l‘&ﬂﬁé&&-&hd ing v it:

U ¢d) all” amounts| transferred to that Fupg, fromi the
Depomt Insurance Fund or the General Fund under section
:27;.and.. -

(e) all income arising from the mvestments made out of
~ that Fund. . . a L \

2y The sald Fund shaﬁl be applied——

S 5

- (a.) to make pPayy nts in respeet of- gualranteeﬁ and
_ indemnities taken over jor issued by the Corporation;

- (b) to-meet any l1a§b111ty in respect ot the amount refer-
red to in-clause (d) of s%ub-fsectmn (1); und

(®) to meet the wl‘zole or any part of the liability on
account of depreciationiin assets, contributions to staff and
. superannuatlon and other funds, or other exXpenses: \;ncurred'
‘or'to be incurred by thy Corporatlon as may be .deg¢ided by
the Board.”;

N .,._.__'.(A3) in section 24 —

(z) after the words and glives ¥of “section’ 23*’5 “the words,
brackets, figures and letter “of in sub-section (1) of section: 23A”
shall be inserted; and Lo i e

11 (i) for the words “of thaf] Sectlon” the words, figures, brae-
' ;ekeffﬁ and letter “of soction 23, dr, as the cade may" bé ksu"'b—section
(2) of sectlon 23A” shall be su shtuted R

s )
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the words “or the Credit Guaraptee Fund” shall'be inserted;

(15) after section 25, the following new section shall be 1nserted
namely —
“25A, Notwnhstandmg
Board may—
(@) transfer any amount from the Deposit Insurance
-Fund to the Credlt Guar ntee Fund or from the Credit
Guaran‘see Fu11d to the D posit Insurance Fund or,.

(b) utilise any money\ standing to ‘the ,credlt of either
of the said Funds, for such purposes as it. may think fit, if
it is satisfled that the balange in the Fund, after such trans-

- fer or utilization, will be &dequate to meet any probable

claim on that Fund.”; ' ‘,l

(16) in section 26, in sub sectiony (1), after the words:*Deposit
redit Guarantee Fund. Yighall

|

l

|

% wiow o (14) in section 25, after- th¢ words - “Deposit Insurance Fund”,
E

{

ything contained in this Aect, the

Y

' be 1nserted PR gt 6 e
17 for sectlon 27 the f.ollowmgg!section shall be substituted,
hamefy —_ :

Insurance Fund or the -Credit Guaéantee Fund. ig insufficient to
meet the requirements of that Fund, the Corporation may trans-
- fer, on such terms and for such peribd as may be determined by
. the Board with :the approval of thejReserve Bank, from any of
the other two Funds, referred to injsection 22, such amount as
may be necessary to meet the requn’éments of the Deposit Insur-

" ance Fund or the Credit Guarantee Kund, as the case may be.”;

(18) section 30 shall he re-numbered as sub-section (1) there-
- ‘of; and after sub-section" (1) as so re-nulinbered the followmg sub-

e sectlon shall be inkerted, namely —
vl w2y Notwithstanding anything co) talned in the Ineome tax
43 of 1961 % 7 Act, 1961, the Corporatlon shall not be. liable to pay any tax

“tnder that Act on any of 1tb mcome, ploﬁts or gains _for the
R o - s s i commencmg from the first ddy if January, 1977, and end-
A ing with the commencéient of the accqunting year during which
~~-Ghapter II of the Deposit- Insurance orporatmn “(Amendment
and -Miscellaneous Provisions) Act, 1978, comes' into" force and

s oo forefour acecounting years following that yeur.”;

: (19) in section 34, in sub-section’ (l)w

(1) after the words “an insured bank?”, the word.é ‘ot.a cradit
institution” shall be inserted; and

(1) after -the words “deposﬂ;b'ln tl at bank” the 'w;rdsé or
=_;rthe credit ‘facilities granted by \that cre; 1; 1nst1tut10n, as > case
may be;* shall be inserted; -' o

_,,,_»_(20) in section 35_.. . _ '
(1) in sub-section (1), after the words “insured bank”, the

words ‘or a credit 1nst1tut10n” shall be itnserted;“angl“ -
;. (it) in sub-section (2),- -

e

. institution” shall be 1nse:rted and
4 Law=20,

PRI

i
S .
i

2T, If at any- tlme, the. amm.%-xt avallable in the Deposn:

(a) after the words “insured bﬁxk” the words o eb ‘

Amounts
in one
Fund may
be trans-
ferred to
the other
Fund or
may be
utilised
for other
purposes.

Advances
from
General
Fund to
the Depo-
sit Insur-
ance Fund
or Credit
Guarantee
Fund,
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- ..{b) after the WEI‘&S Sthepankyy the: 'words o'x% the credit

-.......,._..

P ’ - imstitwtion” shall b inserted;

- (21) in dection 36~ |

i RNt
, . ... .. L) in sub-section {x) after the words “insured bank”, the
i N o words “or a credit institution” shall be inserted;

T et (ii')“ ifh sub sectlon %3) " for the words “neither the bank
N 1nspect‘ed or 1nvest1gatec nor any other bank’ the words “neither
thé¢ bank not the ¢redit institution, as the case may be, inspected

“or-investigated, ror any other bank or eredit institution” shall be
< gubstituted; o - L

, (22) in section .36 after the wmds 1nsu1ed bank” the words
o1 a eredif institution” shall be 1nserted

wals (28) .section 39 shall ‘bé Fe-nurmbered as’ ‘subssectidn’’ (1)  of
thab se@tion; and-afied sub-s¢ction (1) as so re- nufﬁ*berecf ‘Ehe fo’ﬂow~
ing sub-section shall be inserted namely: -

“(2) The Cotporatibn shall ohserve, ek?:eptj ) ‘as cherwme

required by law, the practices and usages customary dmong the

.0 oo bankers, and, i particdlar, it shallcnot .divulge any information
.. _relating to an insured Jbarik or its*customers or a-credit institution
or its customers exeept- m cireumstanees in: which-it is;d# accord-

o ‘ance W1th .law or practmes or usages customary aniwgng-bankers,

L ... necessary -or- appropma}te for the: Lorporatmn to dl\’fu}ge such
, ..., information.”; : o

(24) fi r sectldn 49, the folloWiﬁg" section shall'ip;e' gﬁﬁétitu‘:ted,

Gogny~ “49 ‘(1) 1Notw1thstandmd any ‘rhmg contamed in, the Code of
zance and < CHmitar Procedure 1973, no court shall .take cognizange:of:any
trial of 2011974
offonoes offence punishabile under this Act e\cept upon a complaint, in
) 2o L0 wEitings made by an eiﬁcer of the Corpora‘uon .genepally or .
“ul  ispeeially authorised in wrltmg in this behalf by the, Board, and o
' s-no coust, inferior-to thé Court of a M 'Q\_ltan Mag}strpte or a
“"'-Ju(ilcial Mag1strate of til,e first class, sﬁall try any such,.offence.
42) Notw1thstandmg anythmg ‘contained’ !in‘the¢'Code of
. Crlmmal . Procedure; 1973, a Magistrate miay, 3 e bbed BBason so 9 of 1954
to do, dispense with theipefsonal attendaiice ot t1e UHETr of the |
Corporation filing the. camplamt but, the Magistrate may, in his
discretion, at _any. stage! of the proceedmgs direct the personal
attendiricd of the’ comphmant s . .
(25) _in the First, Schedule, . for _the words “Deposit Insurance
Corporaflon” ‘ wherever they occur, the words. “Deposrt Insurance
gnd Credlt ‘Glarantee Corporastlon” shall be substituted. -
\
Rt oh ) S ‘ CHAPTER IV =
gl W
Amends - - 9. In the Bés
ment ot [ o A
Aty (HAL™
1984,
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